29 Papers Laid

i971 together with an explanatory
memorandum,

(x} GSR, 222 published in Gazeute
of India dated the 13th February,
1971 together with an explanatory
memorandum,

{xi) S.0. 98 published in Gazeite of
India dated the 1Ist January, 1971
together with an explanatory
Memorandum. { Placed in Libra-
rv. See Nu. LT-.22/11]

(1) A copy each of the following
Notifications (Hind: and Lnglish ver-
wons) issued under the Central Fxcise
Rules, 1944 -

(1) G.S.R. 2005 published in Gazette
of India dated the 12th December
1970 together with an explanatory
memorandum

{it) ¢ SR, 2001 published in Gozette
of Indin dated the 15th Dacember,
1970 together with an explanatory
memorandum,

(ni) GS.R. 204, 2044  and 2045
published in Guasette of India
dated the 17Tth December, 1970
together with an  explanatory
memorandom,

(1v) G.SR. 2047 and 2048 published
in Gozette of India dated the
1Rth  Decembsr, 1970 together
with an explanatory memoran-
dum,

(v) G.SR. 2063 and 2064 published
in Gazstte of India dated the 26th
December, 1970 together with an
explanatory memorandum.

(vi) G.8.R. 3) published in Gazette of
Todia dated the 2nd January, 1971
twgethar with an  explanatory
memorandym,
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(vii) G.8.R. 294 published in Gazatte of
India dated the 27th February, 1971
together with un  explanatory
memorandum,.

(vii) GS.R. 295 published in Gazette
of India dated the 27th February,
197) together with an explanalory
memorandum. [Placed in Libra-
ry. See No. LT.23j71]

et —

11, 46 hbrs,
MASSAGF FROM RANY A SABHA

SCCRETARY: Sir, | have 1o report the
lollowing message iecetved from the Sec-
retary of Rajya Sabha @ ~

“In accotdance with the provisions
of rule 111 of the Rules of procedure
and { onduct of Business in the Rajys
Sabha, 1 am directed to enclose o copy
of the Imports and Exports (Contivl)
Amendment Bill, 1971, which has been
passed by the Rajya Sabha at its sitting
held on the 25th March, 1971.”

IMPORTS AND FXPORTS (CONTROL)
AENDMENT BILL

AS PASSID BY RAIY A SARHA

SECRETARY : Sir, | lay on the
Table of the House the Imports and
Exports (Control) Amendment Bill, 1971,
as passed by Rajya Sabha,

1147 hrs.

RESIGNATION BY MEMBER
(SHR1 BHAGIRATHI GOMANGO)

MR. SPEAKER : 1 baveto inform
the House that Shri Bhagirathi Gomango,
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[Me. Speaker]

an elected member of Lok Sabha from
Koraput constituency of Ornssa, has
resigaed his seat «n Lok Sabha with effect
from the 25th March, 1971,

51,48 brs.

GENERAL BUDGET, 1971.72-
GENERAL DISCUSSION AND
DEMANDS FOR GRANTS ON
ACCOUNT (GENERAL),
1971.72. Contd.

MR. SPEAKER : The Houss will
now take up item 6 namely, further gere.
ral discussion on the Budget (General)
for 1971-72 and tteru 7, namely, discussion
and voting on the Demands for Grants on
Account in respect of the Rudget (Gene.
ral) for 1971~ 72.

DFMAND NQO. 1—MINISTRY OF
DLFENCE

MR. SPFAKFR  Motion moved

“That a sum not exceeding  Rs.
40, 60, 000 be wpranted to the President,
on acconnt, for cr lowards defiayioy
the charges durniug the year ending on the
31st day of Murch, 1972, in respect of
*Minsstry of Defence’.”

DEMAND NO, 2—DEIENCE SFRVICLS
EFTFOTIVI.ARMY

MR SPEAKIR Motion maved ;

““I'hat o sum not exceeding Rs. 2,71,
2533000 be granted to the President,
on aceount, for or towards defraying
charges during the year ending on the 31t
dsy of March, 1972, m respect of ‘Defe-
nce Sarvices, Tlective~Army."

DEMAND NO. 3—DEFENCE SERVIC ES
RFFECTIVE.NAYY

MR, SPEAKER : Motion moved ;
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“That a sum not exceeding Rs. 19,75,
33,000 be granted to tihe President,
on account, for or towards defraying
the charges during the year ending on the
3ist day of March, 1972, in respect of
‘Defence Services Fflective-Navy

DEMAND NO. 4—DEFENCE SERVICES
EFFECTIVF.AIR FOR(CE

MR. SPEAKER - Motion moved :

"“That 3 sum not exceeding Rs. 81,65,
00,600 be grunted to the President, on
account, for or roward defraying the
charges duting the year ending on the
Jist day of March, 1972, mn respect of

‘Defence Services Effectise~-Awr Force'.

DEMAND NO, 5—DEtINCF SERVICE
NON-FFFECTIVE

MR, SPFAKFR Motiop moved

“That a sumn not exceeding R3S 15,76,
A7, 000 be granted to ihe President, on
account, for or towards defraying the
charges during the yecar ending on the 3ist
day of March, 1972, in respect of ‘Defence

1 e

Services Non-Effective’,

DI MAND NO, 6—MINISIRY OF
I DUCATION AND YOUTH SERVICFS

MR. SPLAKFR  Motion moned ¢

“Thut a4 sum not exceeding Rs, 41,
66, (0 be grunied to the Presdent, on
account, for or towards defraymg the
charpges during the year ending on the
31st day of March, 1972, in repect of ‘Min.
1stry of Fducation and Youth Services’,”

DEMAND NO. 7--EDUCATION

MR, SPEAKFR : Motion moved ;

"That a sum not exceeding RS.24,39,47,
oX) be granied to the President, on acco-
unt for or towards defraying the charges
during the year ending on the 3ist day of
March, 1972, in respect of Education'”



